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CENT RAT.: Al]VlI NI Sf RAT I VE TRIBUNAL 
ALLAYABAD BENaI, -ALL-AHABAD. 

Ail ah ab ad, this the Ls t day of A..lgust a)03. 

(JJOHJM : HON.MR. JUSI'ICE R. R.K. TRIVEDI, V. C. 
HON. MR. D. R. TIWARI1 __ A.M. 

O. A. No. 454 of 1998 

Laxm i Kant ,WO Late Sri Harsh Nath SinJ h, As~ is tant EnJ ineer 

( A., E. E.), 1DB, Telephone Exchange Colony, Civil Lines, 

Gorakhpur ••••• 

Counsel for applicant : 
.... 

• • • • • .Appl ic9nt. 
Sri V. K. Srivastava • 

Versus 

h Union of India through Secretary Ministry of Tele­ 

Camnunication, Sanchar Bhawan, N~w 'Del hi. 

:2. Director, Staff .Sanch~r Bhawan, As-hoka Road, New Del hi. 

3. Cha inn an, I el eeom Ccmm Ls s'Lon, .Sanchar Bhewan, Ashoka Road, 

New Del hi ••••• . ... . . Respondents • 

Counsel for respondents : Sri A. SthaJ. ek ar, 

;. 

0 RD ER (ORAL) 

BY HON. MR. JU Sf I CE R. R. K. TRI VED! 2 V. C. 

By this o. A. filed Under Section 19 of A. T. Act, 

1985, applicant has prayed for a direction to responde-nts 
" to make the fixation of seniority of the applicant from his 

date of appointment/prcmotion to the post of Assistant 

Engineer with effect from the date when the vacancy arbse in 

the year 1981 i.e. in the Blue Book. It has been further 

prayed that the respondents may be directed·to fix the deaned 

date of promotion of the applicant_ as 11.5.1981. 

2. Fran the above, it is clear that the cause of 

action, for which this O.A. has been filed, arose to applicant 

in 1981. This Tribunal was established on l. 11.1985. Under 

clause (a) of Sub-Section (2) of Section 21, of AT.Act, 1985, 
' ~ 

-£bis Tribunal can entertain the diSpute};the cause of a~tionr"' 

wh:~:Sen by reason of any order made· at any time duri09 

the pe.riod of three years immediately precedinJ the date 
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• on which the jurisdiction, powers and authority of the , 

Tribunal becanes exercisable under this Act in -respect of 

the matter to which such order rel ates. 

for relief. 
} 

action 

From the afores~ it is clear that the cause of 
. - =\..~~v- 

arose to the applicant ~beyond the period of three 

Thus, this e, A. is highly time barred. Accordi~ly 

3. 

years. 

the o. A. is dismissed bein;i time barred. Hcwev er , the 

·applicant may raise his grievance before the competent forum 

' No order as to costs. 
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